IN THE CENTRAL ADMINISTRATIVE TRIBUMAL : HYDERABAD BENCH
AT HYDERABAD

DA 634/91, Dt. of Order:24-5-93, 4

-

Or.f.Vedavyas

«..Applicant ‘
Vs, .

1. State Governmsnt af Andhra Pradesh,
represented by its Chief Secretary,
Ganeral Administretion (Spl.A) Department,
Hyderabad,

2, Union of India, represanted by its Secretary,
Department of Personnsl, North Block, New Delhi,

«es..PEGpONdaNt s,

Counsel for the Applicant :  Shri G.V.L.Narasimha Rao

Counsel for the Respondents : Shri D.Pandurariga Reddy,
- for R-1 e
Shri N.,R.0Usvraj,Sr.CGSC for R-2

CORAM:

THE HON'BLE JUSTICE SRI V.NEELADRI RAO : - VICELCHATRMAR
THE HON'BLE SHRI P.T.THIRUVENGADAM  :  MEMBER (A) J}

(Order of the Divm. Bench delivered by ‘
Hen'ble Sri Justice V.Neeladri Rao, Vice Chairman)

The relief claimed in this 0.8, is as under :-

(a)to direct the Respondent-Govt.
of Andhra Pradesh to give an
appropriate posting to the appli-
cant not below the rank and status
of the post of Principal Secrstary
to Govt., of Andhra Pradesh on par
with his batch-mates and juniors,
who are holding ths posts of

Principal Secretaries at present;

...‘2'



(b)to allou the application;

(c) and tc pass such nther order
or orders as this Hon'ble Tribunal
may deem Fit and proper in the

circumstances of the case,

Uriginal Applicatien No,633/91 filed by this applimnt

was disposed of with gertain directions and tﬁase directions
were comp}ied with., Hence this 0.A. has became infructuous
as urged oy the counsel for the Respondants, The same is

not guestioned,

2o In the result the 0.A. ig dis@?ﬁsed as infructuous
with no orderas to costs.

(P.T.THIRUYZNGADARN) (V.NEELADRI ®8AD)
Fliember (&) Vice-Chairman

Dated: 24th June, 1993,
Oictated in Open Lourt.

Dy." Registrdrtiudl))

/r"‘-\

avl/ .

Copy ta:- o

1. Chier Secretary, General Administration (Spl.A), Department,
State QF'A.P.Hyderabad, ﬂ'P‘é#n4*rCaCﬁqb#aq&ﬁé%‘”yaaﬂlLa .

2, Secrdtary, Dapartment of Personnel, Union of Indias, North Ba&éck

.. Neu Delni, T o |

3. fNne copy to 54, G,u.l__.n;ﬂ_rjfl‘iif_lh‘@ “advocate, 2-1-566/8/1,

. Mallakunta, Hyd, T o '
4, Dne copy &9 Sri. O.Panduranga Reddy, Spl. Counsel for AP (Ro1)
5. One copy te Sri, N.R.Devaraj, Sr. CGSC, CAT, Hyd.(for R-2)

6. 0One spare copy,
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IN THE CENTRAL ADMINISTRATIVE TRIBU N
M, ._
HYDERABAD BENCH AT HYDERABAD, E‘—

THE HON'BLE MK.JUSTICE V.NEELADEI RAO
' T VICE CHAIRMAN

' AND .
‘ ﬂfﬂ'd’# =2 Jm ‘
THE HON'BLE Mi&.hﬁmg%mﬂfma—:
MEMBER{ALMN )
AN

THE HON'BLE MR,T.CHANDRASEKHAR
+REPDY 3 MLMBER(JULL)

HAT-EDz ‘9’27.'./!/_1993 - /

ORDER/JUDGMENT

ReP<7/ T PF/M.A.NO,

10—

£§34)9/ /-

0,a.No.
TeANoT (WL PN
Adniitted and Interim directions.

issued,
Allgwed,

Dispbsed of with directions
Dismissed as withdrawn.
| —TPismissed

Didmissed for default.

Ordexed/Re jected.

No order as to costs.Z§§2






